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SHRI INDRAJIT GUPTA: But the 
1:ota~ amount of arrears ,vas Rs. 25 
1akhs. He must clarify this. 

SHRI A. p. SHARMA: Rupees five-
lakhs have been deposited in cash, 
and Rs. 10 lakhs bank guarantee has 
been given. For the rest, they are 
negotiating for an agreement, 

SHRI M. M. LAWRENCE: May 1 
know whether it has come to the 
notice of the Government that very 
often shipping companies are not im-
p~ementing the rules and regulations 
regrading benefits to the wo-rker~, and 
that this creates implements in ('ar-
go moving? If so, may I know what 
steps Government are proposing to 
take? 

SHRI A P. S{H'.ARMA: Wherever 
the shipping companies do not follow 
the rules and do not pay the \vages 
Of the workers, necessary steps are 
taken to see that they make the 
payment. 

UpatlDI' existinr Labour LaWI 

*230. SHRI SATISH PRASAD. 
SINGH: 

SH~ R. L. p. VERMA: 

Will the Minister of LABOUR be 
pleased to state: 

(a) whether many MPs. have 
stressed the need to updQte the exist-

ing laboul.' laws; 

(b) wl"Aether there is also demand 
fOr bringIng legislation On the ,prvice 
conditions of the unGTganised s .:\.!tor; 
and 

(c) if so, reaction of Government 
thereto? 

THE' MINISTER OF TOURISM AND (III 

CIVIL AVIATION AND LABOUR 
(SHRI J. B. PATNAIK): (a) and (b). 
Suggeshol:s have been received for 
amendments of the various labour 
laws and also f·nr bringing in :egis-
lation fOr rcguating the service con-
ditions of labour in the unorganised 
sector. 

(c) The suggesti<>ns are under con-
s'lderation. 
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SHRI J. B. PATNAIK: Yea, sir, we 
are going to amend the laws. We 
are going to amend the laws which 
we find to be inadequate. 

SHlU J. B. PATNAIK: He has put 
the second question about bringing 
forward a Bll for unorganised labour. 
I have ~eady promised the House 
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that as far as the agricultural labour 
is copcerned, the Government is con-
templating to bring forward a Bi!! in 
that respect. 
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SHRI J. B. PATNAIK: There is 
already an Act viz., Contract Laoour 
Act, As far as the unorganised labour 
in the rural JIIecter is concerned. I 
have a~ready J3romlsed the ;House that 
We shall come farwafd with a Bill 
f'or that purpQse, 

SHRI K. RAMAMURTHY: I wou!d 
like to know from the hon. ~1"inister 

whether he is aware of the fact that 
the previous Janata Government had 
nppointed a Committee for formulat-
ing the legislation for agricu:tural 
labour. What is the composition of 
that Committee? 

I ",r·~)tld also :ike to know whether 
they held sittings and whether they 
have finalised their report and whe-
ther the Report has been received 
h y the 1\1inister and if so, what action 
is going to be taken by the Govern-
ment over that Report. 

SHRI J. B. PATNAIK: There was 
a Central Standing Committee on 
RuraI unorganised labour under the 
Chairmanship of the Minister of La-
bour. The Committee held its flrst 
meeting in January 1979 and it de-
cided to set up three Sub-Committee 
and the sub-committees have Jnet and 
they have recommended to the Gov-
ernment to bring forwa.rd a Bill for 

emanicipation, rehabilitation of bon~ 
ded labour and to recommend mea--
$ures for improvement thereon and' 
for education and organisation of" 
rural workers. • These recommenda-· 
tions are being taken care of. 

SHRI A. K. ROY: In the Contract 
Labour (Abolition and Regulation) 
Act, zones have been identified to . 
prohibit the contract system. But noth-
ing has been made clear regarding 
the fate of the ·workers who are wor-
king under contractors. Mostly they 
are being retrenched, though the 
spirit of 1he Act was to departmenta-
lise them. W~ll the Minister enlight-
en us on this particular issue? 

SHR)I J. B. PATNAIK: I have' 
said that there are certain defects 
which are fround out at the time of 
w0rking of many of the Acts and 
some Acts are really not adequate. 
So, We are nothing the inadequacie! 
and We are trying to amend the Act 
to remove them. 
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